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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
SOUTHERN ZONE, CHENNAI
IN

ORIGINAL APPLICATION NO 264/2017(SZ)

Applicant(s) : Lawyers Environmental Awareness Forum.
Versus
Respondent(s) 2 The Government of Kerala & others

UPDATED STATUS REPORT FILED BY THE CHIEF ENVIRONMENTAL
ENGINEER FOR AND ONBEHALF OF THE BOARD AS PER THE ORDER
DATED 18.11.2020 IN THE ABOVE APPLICATION

1. I M A Baiju, 54 years, S/o M K Aravindakshan, Chief Environmental
Engineer, Regional Office, Ernakulam do hereby submit that I know the facts
and circumstances of the case and I am authorized to submit report for and on
behalf of the Board. The factual submissions made here under are true and
correct to the best of my knowledge, information and belief. In these
circumstances, it is just and necessary that this Hon’ble Tribunal may be
pleased to accept the accompanying report on file and it is so humbly prayed in
the interests of justice in this case,

2. It is respectfully submitted that the above original application is primarily
alleging that improper facilities are provided for the treatment and disposal of
waste water generated due to the functioning of a Stadium in the name and
style of Jawahar Lal Nehru International Stadium (JLN Stadium), Kaloor,
Ernakulam, owned and occupied by Greater Cochin Development Authority
(GCDA) which is being used for various state/national/international level
programmes especially for football and cricket.Also, various temporary
exhibitions are staged at area available outside the stadium

3. It is respectfully submitted that this application was finally heard on

18.11.2020 and ordered as follows

“So,the Committee, the Pollution Control Board and the Corporation
are directed to come with further status report regarding the upkeep
and maintenance of Jawaharlal Nehru International Stadium at
Kaloor, Ernakulam. They are directed to consider the status of inlet
and outlet of sewage in the STP that is functioning in thatc/\ma. They
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are directed to submit the report on or before 16.12.2020 to this
Tribunal through e-filing at ngtszfiling@gmail.com.The Registry is
directed to communicate this order to the Members of the Committee,
Pollution Control Board and also the Secretary, Kochi Corporation by
e-mail immediately so as to enable them to comply with the direction
of this Tribunal.

For consideration of further report, post on 16.12.2020”

4. It is respectfully submitted that during hearing the Hon’ble Tribunal

specifically stated about the shortfalls which were noted as follows,

“The Corporation has not filed any further status report as to what
are all the steps taken by them to mitigate the situation while
maintaining the area in question viz., Jawaharlal Nehru International
Stadium at Kaloor, Ernakulam”

and,

“The matter is of the year 2017. The only question to be considered is
the ‘precautionary principle’ that has been applied for proper
management of the Stadium which is being used for several public
functions apart from games and which is likely to generate waste and
sewage, apart from providing facility for conducting commercial
establishments as well. Certain drawbacks were pointed out earlier
and it is not known how far the drawbacks pointed out earlier have
been rectified”.

5. We may humbly submit that a hearing of all the concerned was
conducted on 07.12.2020 and following points were discussed.

a. Updated status of action plan for the safe and continuous operation of
STP of JLN Stadium which was seen unutilized for its full capacityfor the past
several months. Also, the action plan to provide ultrafiltration(UF) as a tertiary
treatment facility.

b. Action plan to bring all the establishments generating waste water such
as lodges, hotels, shops etc. located near to this STP, under the jurisdiction of
the Kochi Corporation which are in operation without providing sufficient
pollution control facilities and without the consent of the Board.

c. Action plan for periodical cleaning of major and minor drains which carry
treated effluent from different establishments including this STP connected to
Perandoor Canal, one of the polluted stream in Corporation area leading to

Edamula stretch of Periyar river which was identified as a major drain that
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d. Direction of the Hon’ble Tribunal that individual reports shall be filed
before the next hearing ie, 16.12.2020.
6. It is respectfully submitted that during discussion following suggestions
are made by each agency.
a. Greater Cochin Development Authority (GCDA): - Responsible officials
of the GCDA expressed their willingness to improve the efficiency and for the
maximum utilization of the existing STP provided for stadium. The GCDA, the
service provider of the Stadium in question has intimated that even in the
absence of a tertiary treatment plant, the STP provided for Jawaharlal Nehru
International Stadium is totally in a working condition but not using for its
full capacity. They have not started any matches/tournaments/functions
there due to COVID-19 restrictions. As per them the quantity of effluent
generation has not increased as no crowded functions are staged there till
now and whenever sewage generation happens, they will be able to operate
the STP in its full-fledged capacity once the action plan 5(b) mentioned above
is initiated by Cochin corporation and after consultation with their technical
consultant M/s KITCO Ltd. They may look into the possibility of using the
treated sewage for watering stadium turf (meadow). Also, the Chief
Environmental Engineer reminded the GCDA to install UF and soak pit
immediately. To ensure the compliance towards installation of such a tertiary
system in the STP, PCB/committee also suggests a time bound proposal need
to be submitted along with sufficient amount as bank guarantee / security
deposit. They will look in to the matter and necessary actions will be taken in
this regard without delay.
b. Kochi Corporation: - The Corporation is initiating actions to insist the
local establishments which are still working without sufficient effluent
treatment facilities/consent of the Board to obtain consent after
implementing necessary pollution control facilities. They are planning to
identify all the establishments (Hotels and lodges etc.) which are located very
near to this STP so that the transfer of the waste water will be easy. The
Corporation shall ensure that the flow of the drain in which treated water is
discharged will not be obstructed and they will periodically monitor the
Perandoor Canal to which said drain is leading and Edappally thodu, two
main streams that are connected to the Edamula stretch of Periyar river. The
Corporation intimated that a DPR has been finalized for the installation of an
ETP exclusively for the Slaughter House, Kaloor and its construction will be
completed soon.
c. Kerala State Pollution Control Board:- The Board already had identified

several units such as hotels, lodges and other establishments which are
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situated along the banks of Periyar River and its tributaries/certain drains
leading to these tributaries and forwarded to Hon’ble Tribunal through status
report filed in OA 395 of 2013 which is under the active consideration of the
Tribunal. In fact, these establishments are now discharging
untreated/partially treated effluent to various drains leading to the Edappally
thodu and Perandoor Canal. Specific actions are being initiated by the Board
for the violations noticed and to bring all these units under the purview of the
consent regime and the list prepared will be forwarded to Corporation and
GCDA by the District Office-1 of the Board. The Board had also identified
untreated effluent discharge from a Slaughter House located at Kaloor and
other establishments on which a writ petition (WP@ 23911 of 2018) is
pending with Hon’ble High Court of Kerala.
7. It is respectfully submitted that the GCDA, though had been insisted as
per relevant condition incorporated in the consent to operate issued to them
and agreed during hearing to submit a time bound proposal for the effective
installation of an Ultrafiltration (UF) system within 6 months, they have not
submitted a time bound proposal for the installation of an UF system. Instead
they have submitted a report stating that that they would consult with their
consultant M/s KITCO Ltd for the installation of such system as a modification
of the existing facility. Responsible Officials of the Corporation informed that
proper action will be taken to insist the local establishments to transfer their
sewage to existing STP of Stadium. Copy of the minutes of the hearing, Copy of
the Letter explaining actions by GCDA and Copy of the letter submitted by the
Kochi Corporation are produced herewith and marked as Annexure 1,
Annexure 2. and Annexure 3 respectively. However, water samples were
collected from Perandoor Canal and Edappally thodu and sent to Boards
laboratory for analysis report.
8. It is also respectfully submitted that though the draft report for and on
behalf of the Committee was prepared and forwarded to all Committee
members, final report could not be prepared since the same is not got approved
by all members. Also, monitoring of inlet and outlet of this STP could not be
conducted till now since sufficient quantity of effluent is not received in STP as

no crowded functions are commenced till date due to COVID-19 restrictions.

Dated this the 14t day of December 2020.
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1 ANNEXURE1

Minutes of the Joint Committee meeting as per the order of the Hon’ble NGT
in 0.A.264/2017 held on 07.12.2020

Joint committec meeting commenced at 11.00 a.m. Following members and representative of

the joint committee were attended.

I. Sri. M.A. Baiju, Chief Environmental Engineer, Regional Office, Emakulam
2. Smt.Athira S.. AEE. GCDA

3. Smt.Reshma Krishna R., TGO, GCDA

4. Smt.Kiran Surya K.T., EE, Kochi Corporation

5. Smt.Ambily T.A, EE, Kochi Corporation

6. Smt.Sreclakshmi P.B.. EE. KSPCB. DO-1. Emakulam

7. Smt.Shahana M.A., AEE, RO, KSPCB,Ernakulam

8. Smt.Asha A.B.. AE. RO. KSPCB. Ernakulam

Chief Environmental Engineer in his welcome speech informed that the meeting is
convened for creative discussions on the recent order of the Hon’hle NGT in 0.A No.
264/2017 dated 18.11.2020 and reminded that the next date of hearing is on 16.2.2020. He
specifically pointed out that the above order is directing Kochi Corporation, Pollution
Control Board the Committee to file individual status reports about the upkeep and
maintenance of Jawaharlal Nehru Stadium (JLN Stadium) and associated facilities.

The Committee discussed about explicit directions of the Hon’ble Tribunal as per the
said order and also the previous reports filed by the Committee. Following decisions are

taken in the meeting.

1. Samples from inlet and outlet of STP cannot be collected as the quantity of effluent
reached to the plant is considerably low and the samples if collected will not a representative
one. Hence, decided to wait till any matches/tournaments or crowded functions are staged

there.

2. Committee observed that specific conditions of the consent to operate viz. installation of
an ultra filter (UF) and soak pit are not yet complied with by the Greater Cochin
Development Authority (GCDA). Hence, reminded the GCDA to install UF and soak pit
immediately. To ensure the compliance towards installation of such a tertiary system in the
STP, a time bound proposal need to be submitted along with sufficient amount as bank
guarantee/security deposit. GCDA replied that Authority will look in to the matter without
delay after getting suggestions from their technical consultant KITCO.
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3. Chicf Environmental Engincer informed that the Board already had identified several
units such as hotels, Lodges and other establishments which are situated along the banks of
Periyar river and its tributaries/certain drains leading to these tributaries and forwarded to
Hon’ble Tribunal through status report filed in OA 395 of 2013 which is under the active
consideration of the Tribunal. Hence, the Corporation can identify such units where priority
can be given to establishments with space constraints to construct individual sewage
treatment facilities so that sewage from these establishments can be transferred to STP
provided for the Stadium. In fact, these establishments are now discharging cffluent to the
drains leading to the Edappaly thodu and Perandoor Canal. The list prepared will be
forwarded to Corporation and GCDA by the District Office-1 of the Board. GCDA shall take
necessary arrangements in consultation with their technical consultants to assess the quantity
of wastewater that can be collected from Corporation area, as far as possible very near to this
STP. An agreement with those units, GCDA and Corporation shall be madc to transfer the
effluent generated to the STP of the JLN Stadium.

4. Necessary arrangement shall be made by GCDA after consulting with their technical
consultant KITCO to reuse the treated effluent for watering the stadium ground (Meadow)
and the excess treated effluent generated if any shall be disposed to the drain /soak pit. Kochi
Corporation shall ensure that the flow of the drain in which treated water is discharged will
not be obstructed. It is also reiterated that the Perandoor canal are Edappally thodu are
severely polluted due to the discharge of effluent from certain establishments along the
banks and monitoring of these streams will be completed soon. Chief Environmental
Engineer also reminded that the Board, earlier had identified untreated effluent discharge
from a Slaughter House located at Kaloor and other establishments on which a writ petition
(WP© 23911 of 2018) is pending with Hon’ble High Court of Kerala. The Corporation
officials pointed out that a DPR has been finalized for the installation of an ETP exclusively
for the Slaughter House, Kaloor and its construction will be completed soon.

Meeting ended at 12.30 P.M.
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4 ANNEXURE 2

REPORT

Even in the absence of a tertiary treatment plant, the STP

provided for Jawaharlal Nehru International Stadium is totally in a working
condition but as pointed out by pollution control board the system is not
using its full capacity. Authority is willing to share the sewage treatment
system to accommodate the needs of establishments identified by the
Cochin Corporation for the maximum utilization of the existing STP provided
for stadium. For this an action plan has to be prepared and a list of
cstablishments who wanted to share the sewage system to be submitted by

Cochin corporation.

As per the discussions on 7/12/20 at your office we may look into the
possibility of using the treated sewage for watering stadium turf (meadow).
After consultation with our technical consultant KITCO, because as per the
original proposal by our consultant the treated water is to the drains so we

can change that only with their suggestions.

PCB/committee reminded the GCDA to install UF and soak pit
immediately. To ensure the compliance towards installation of such a
tertiary system in the STP, PCB/committee also suggests a time bound
proposal need to be submitted along with sufficient amount as bank
guarantee/security deposit. We will look in to the matter and necessary
actions will be taken in this regard without delay. Since even in the absence
of a tertiary treatment plant, the STP provided for Jawaharlal Nehru
International Stadium is totally in a working condition as per the treated

water test results so we need an opinion from Kitco since UF system not
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suggested by them in the original proposal.




ANNEXURE 3

2369007, 2369196 Corporation Office
Phone { 2369143, 2369149 P.B.No.1016
2369197, 2369069 Ernakulam, Cochin 682 011
Fax : 91-484-2369023
No.MOE2/ 7086 /20 11/12/2020
From
Secretary
To

Chief Environmental Engineer
Kerala State Pollution Control Board
Gandhi Nagar, Ernakulam - 682 020
E.Mail: pcbroekm@gmail.com

Sir,
Sub: Upkeeping of GCDA's STP at Kaloor stadium - Reg
Ref. Minutes of the meeting held on 07/12/2020

In the meeting under reference it was decided that for the upkeep of the STP,
effluent from the nearby shops restaurants and small hotels who are unable to
treat the effluent generated by them on their own due to space constraints will
be tirected to the STP.

It is informed that after identifying such shops and restaurants direction will be
given for taking their effluent to the STP.

It is also informed that the drain in which treated water is discharged from the
STP was recently reconstructed under the centrally sponsored AMRUT project
and it will be ensured that the flows are not disrupted.

Yours fgithfully,
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